
.. 
' 

Open Court 

CENTRAL ADMINlSTRA TIVE TRIBUNAL ALLAHABAD 
BENCH ALLAHABAD 

"'**** 
(TH IS Tl-I E 29r1t DAY Of Augu st, 2011 ) 

Hon' bl e Mr. Jus tice S . C. S l1 ar11'la, M e m h e r (J ) 
Ho i1' bl e Mr. Al< 11 i l l( um a r I a in, M e n1 b e r (A) 

Civil Conte1npt P etitio11 No.173 of 2008 
(A rising out of O.A. No. 1) )0 of 2005) 

I. Oinesh Prasad a/a 48 yea rs, S/o Late Ram Oovind Prasad, R/o 
Plot No. 193, Soyepur, Pandeypu r, Oistrict,Varanasi. 

2. Lal C hand Singh aged about 47 years, Son ·of C hhotey L11 Singh, 
R/o House No. N, l )/209, Si1r:1 i Surjan, Post Wazardiha, 
Va ranasi. 

). Vinod Ku 1nar c1ged abou t 46 yea rs S/ o Late L1llu Sahu, R/o 
Vi llage nnd Post, Mand uad ih , District,Va rannsi. 

4. Un1a Shanker Sl1ukla, a/a 51 ye;1 rs, S/ o Raina Kant Shukla @ 

f\.a n1a Shanker Sh uk la, R/o House No.B,22/275, K,10, Kira hiya, 
Khojawa Bazar, District Va rnnasi. 

5. Muzahid Khan a/a 47 yea rs, S/o Late Hazi Altaf Khan, R/n 
Vill::ige,Rahin1pur, Post,l~oh a tn, District Va ran as i. 

6. c-:hhedi R.an1 a/n 52 yea rs, S/o Shri Sukhdev, R/ o Villa.!..?c and 
Post, Anni, District Varanasi . 

7. Shi\' Prataµ aged about 43 yea rs, S/o Shri Ka li C harc1n Yadav, lVo 
\/ illage Khaiclopur, Post,Koirau na, Di:-.trict Sant Ra,·idas Nagar 
(BhaLlohi). 

8. Shitla Prasad (lged abo ut 48 ye.1rs, S/ o Late Ra n1 Ad har Prasad , 
R/o Village Ra ipuria, Pt)st,Narai n pu r, District Mi rzapu r. 

9. Dev Saran Yndav a/ a 47 years S/o Baha R.1n1 Ynda\, 
f3hikharipur, Post Raja Talri b, District Varanasi, 

R/ o Villaoe ,..., 
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10. Nand Lal Pra::;ad S/n Late Sita Ran1, R/o Village & Post-Bankat, 

D istrict Varanasi. 
• 

All t11e applicants are working under the respondents . 

•..•. ..•.... Applicants 

Prese11t for Applica11t : Sl1ri G.l(. Gupta 

l7ersz1s 

I. Ashutosh Tripathi, Post Master General, Allal1abad Zone, 

A llahabad. 

2. S.M. Zama, Superintendent of Post Offices, W est Division, 

Varanasi. 
..•............ Respondents 

Prese11t for Respondents : Sl1ri R.P. Singl1 

ORDER 

(Delivered by Hon. Mr. Justice S. C. Sl1anna, Member-}) 

Instant contempt petition has been fil ed in o rder t<) punish the 

respondents/0.Ps. for flouting the o rder of this Tribunal dated 

07.07.2008 in O.A. No. 1330 of 2005. 

2. W e have h ea rd Shri Shiv Poojan, ho lding brief of S hri G. K. 

G upta, Advocate fo r the applicant and Shri R.P. Singh , Advocate, for 

the respondents and perused the o rder d ared 17 .07 .2008 passed in 0.A. 

No. 13 30 of 2005. Tr will be appropriate to produce the operating 

portio n of the judgment;-

I 



.. 
• 

• 

--- -~~-~ 

"Withou.t going into the schente of 1993 ancl Rules of 2002, it is felt 
that it is for the respondents to consider the applicants' case based 
u.pon the facts that they are already havn1g temporary status and 
consider their case for regular appointment in accordance with the 
scheme/ Rules within a stipulated period of tlrne. Let the respondents 
consider the applicants 1 case for regular appointment in accordance 
with the Rules/Scheme for grant of Temporary status and 
Regularization 1993 and inform them of the present statu.s of the 
case for such appoint1nent ivithin a period of three months from the 
date of receipt of a certified copy of this order. " 
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3. Fron1 the perusal of the aforesaid judgment, it is evident that at: 

the very outset it has been stated that witho ut going to the Schen1e of 

1993 and Rules of 2002 1 it is felt tl1at th.e respo11dents to co11sider the 

applicant~» case based upon the fact that they have already worked as 

ten1pnrary and got ten1po rary status. No specific direction was given by 

the Tribunal to give appointn1ent to the applicant. T11e direction was to 

consider the case of tl1e applicant in tl1e light of Rules/Scheme framed 

by the resp<.)ndents. Fro n1 the perusal of the compliance report it shows 

that on 22.07 .20 l l, the n1atter ~1as co11sidered by the D .P.C. for 

pron1oting in MTS Cadre from Casual Labour (T /5) for tl1e vaca ncy of 

2009 and 20 LO o n tl1e basis of seniority cun1 fitness. It has also been 

alleged in the con1pliance report that during the year 2009;10, one 

~ 2 
vacancy each catego ry for OBC/SC and against these t\VO vacancies one 

" 
Shri Murari Lal and Shri Nand L1l Prasad l1nve been protno ted a$ 

Casual Labo ur. 
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4. Learned counsel for the respondents emphasized tl1at direction 

was to consider the case o f tl1e applicants as per Rules/Schen1e and the 

case of the applicant was considered subject to availability of the vacancy 

according to seniority and similarly situated per~ons. O ne post was given 

to Shri Murnri Lal, who is senior n1ost to tl1e applicant and anotl1er post 

belong to S.C. category has bee11 given to Shri Nanci Lal Prasad . In tl1e 

subsequent year, whenever, the post i ~ available, the applicant sl1all be 

considered fo r pro1notio n as per direction of the Tribunal. 

5. At present compliance report filed by the respo ndents is passed in 

accordance with the direction of the Tribunal and nothing is to be 

complied witl1 furtl1er. It has also been argued that the direction of the 

T ribunnl l1as not l1een flo uted by tl1e respo ndents, There is no element 

of wilful disobedience of the o rd er passed by tl1e T ribu t1al. In view of 

the con1pliance report the Con tem pt Petiti<.)n does not survives and 

liable to be disn1issed. 

6. Conten1pt Petition is disn1issed and notices discharged . 

7. After dictating the o rder Shri A.O. S ingh appeared and stated that 

he wa nts to argu but order hns been d ictated already. 

Sush.il 


